GOVERNMENTOF INDIA
MINISTRY OF FINANCE
DEPARTMENTOF FINANCIAISERVICES
LOK SABHA

UNSTARRED QUESTIONNO. 737
TO BE ANSWEREDON THE 14H DECEMBER 2018/ AGRAHAYANA3, 1940(SAKA)
Nominee for Bank Account

737. SHRI G.M.SIDDESHWARA:
Willthe Ministerof FINANCEDbe pleased to state:

() whetherthereis lack of uniformityin the rules regardingthe numberof nomineesthat can
be permittedfor bank accounts,fixed deposits, publicprovidentfund and mutualfunds;

(b) if so, thereasons thereforand

(0  whetheruniformityin rules will be introduced permittingmultiplenominees with pre-
determinedpercentages,if so, thedetailsthereof?

ANSWER

Minister of State in the Ministryof Finance
(SHRI SHIV PRATAPSHUKLA)

() to (c): Nominationfor bank deposit accounts (includingfixed deposits) is provided for
under rules made by the Reserve Bank of India (RBI), nominationfor mutualfunds is providec
for under regulation made by the Securities and Exchange Board of India (SEBI), and
nomination for Public Provident Fund (PPF) is provided for under the rule made by the
Ministryof Finance.

In respect of nominationsin deposit accounts in banks (includingfixed deposits), RBI has
informed that Section 45ZA of the Banking Regulation Act, 1949 read with the Banking
Companies(Nomination)Rules, 1985, provides for nominationof one person to whomin the
event of the death of the depositors, the amount of deposit may be returnedby the banking
company.

In respect of nominationsin mutualfund accounts,SEBI has informedthat Regulation29A (1)
& (2) of the Mutual Fund Regulationsrequire asset management companies to provide an
optionto the unitholderto nominatea person in whomthe unitsheld by the investorshall vest
in the event of his death,and wherethe unitsare held by more than one person jointly the joint
unitholdersmaytogethernominatea person in whomall the rightsin the units shall vest in the
event of death of all the joint unit holders. These Regulationsdo not specify the number of
nominees that can be permittedin mutual funds. However,as per prevalentindustrypractice
the maximumnumberof nomineesis limitedto three,and the percentageallocation/ share in
favour of each nominee should be clearly indicated in whole number withoutany decimals
makinga totalof 100 percent.

In respect of PPF, underthe PPF Scheme, 1968, a subscriberto the fund may nominateone or
more persons to receive the amountstandingto his credit in the event of his death before the
amounthas becomepayable.



